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Dr. K. L, Rso: So far as Govern.
ment ig concerned, we have never re-
ceived any complaing from any
quarter,

Shri Umanath: This Memorandum
came.

Dr. K. L. Rao: With regard to seltle.
ment that was reached, it was really
very generous. The wages have been
raised at important places like Gandak
and Farakka.

Shri Umanath: That is not my
question. My question is whether
bootlegging of women has beep in-
quired into by the Government.

Mr. Speaker: Next Question. The
hen. MinistepPmay kindly resume his
seat.

Vacation of Fiats by Ex-MPs.

*67. Shrl C. C. Desai:
8hri Yashpal Singh:
Dr. Karni Singh:
Shrimati Nirlep Kaur:

Shri §. M. Banerjee:
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8bri George Fernandies:

Shrl Bam Sewak Yadav:

Swri Arjun Singh Bhadoria:

Will the Minister of Works, Rouslag
ang Bupply be pleased to state:

(a) the number of Ex-Ministers
and Ex-Members of Parliament who
had been defealed in the recent
General Elections but have not so far
vacated their houses or flats, party-
wise; and

(b) the
vacated?

steps taken to get them

The Deputy Minister in the Minis-
try of Works, Houslng and Supply
(8hri Iqbal Singh): (a) The Ex-
Ministers and Ex-Members of Parlia-
ment wer allowed to retain residen-
tial accommodation upto the 30th
April, 1967. All the Ministers yacated
their houses within thig periog but
37 Ex-Memberx of Parliament have
not so far vacateq their houses or
fiats. Their party-wise break up is
given in the statemen: '»id on the
Table of the House.

(by Notices for vacation have been
issued to these Members and action
under the Public Premises (Eviction
of Unauthorised Qccupants) Act, 1858
is being taken.

STATEMENT
2:‘..,{ Congr ni(;’ rin (; . LP.G. l;n_epnb- ]mh Swars- U‘A.;;a; ’ i;:‘bl;%.-
- T, . 15 can  Sang mra ONg- of ex-Mem-
dences eSS of
Parliament
35 27 3 1 - 1 H 2 1 H 3?
N: f::—'!'hm 3¢ resid and 37 ex~Members of Parli wd 2 bungslows were
joimly cliosted 1o 3 Perons cach. > y 2
Shri C. C. Desai: May 1 know what  Minister to see that discipline
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Some hen. Members: Ex-Congress
M.Pg.

Shri C. C. Desal: What about 12,
Akbar Road?

Shri Igbal Singh: As far as the ex-
Members of Parliament are concern-
ed, we have taken action, as I have
already mentionegd in reply to part (b)
of the question.

Shri C. C. Desai: May we have the
names of the ex-Ministerg ang ex-
M.Ps. who have not vacated yet? I
have not yet been able to follow what
steps Government are taking to get
these flats vacated asx early az possi-
ble. ’

An hon. Member: Immediately.

Shri C. C. Desai: Are they charging
heavy rents from them?

The Minister of Works, Housing and
Supply (Shri Jaganath Rav): As has
been mentioned in the main answer,
no ex-Minister is in possession of any
bungalow or flat.

Shri C. C. Desai:
Aixhar Road?

Shri 8. M. Banerjee: The Maharaja
of Baroda is there still.

Shri Jaganath Rao: Some ox-M.Ps.
about 37 of them are in possession of
houses or fats. They belong to all
the parties. (Interruptions).

Mr. Speaker: Order, order.

What about 12,

if hon.
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answer to a specific question. We
want to know what specific steps have
been taken to have the flats vacated.
{Interruptions).
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Mr. Speaker: Order, order. Let the
hon, Member please sit down, I
would ask the hon. Minister to give
a specific reply. If the reply is not
satisfactory, then some pther Member
can ask gnother question. Therefore,
may I request hon. Members to keep
silent su that all Members may hear
the answer? If hon. Members go on
contradicting him then they would
never get the answer.

Shri Jaganath Rao: As stated in the
main answer. 37 ex-M.Ps. are stilj in
i aof h or flats. Al the

Members are shouting in this .
they would not hear the reply at all
The Question Hour would be over in
another four minutes. Only if they
hear the answer, can they put further
questions. There shoulg be some
djscipline. Hon. Members cannot go
on shouting {n thig manner. Instead
o2 30 many Members shouting, one
Member can ask & question and then
the reply cen come. Let hon. Mem-
bers speak one by one. There are
still four mirfites for the Question
Hour to be over.

‘Wl want to bhave

: We are not
specifie

!

fo N

Ministers who have been defeated in
the last general elections have vacat-
ed their houses before the 30th April,
1867. Qut of these 37, 8 houses have
not been allotted to any M.P. There-
fore, the number comes to 34. Out of
the 34 flats which are still in the
possession of ex-M.Ps., notices have
beep issued. ...

Mr. Speaker: What about 12, Akbar
Road? The hon. Member wanted
specific information in regard to that
house. Would the hon. Minister be
able to give some information - re-
garding that?
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Shri Jaganath Rao: I gm laying a
statement on the Table of the House,
1 have no objection to laying it on the
Table. [Placed in Liby, See No. LT-
370/87).

Shri S. M. Banerjee: What ghout the
Maharaja of Baroda?

12.6¢ hrs,

Shri Hem Barua: May [ submit one
thing for your information?® And you
should act; it pains me to say that it
was I who had brought that mafiv: up
on the floor cf this House about s.me
of the Members of Parliament sub-
letting their houses.

That has complicated the issue now.
What has happened is tha: some M.Ps.
have sublet their houses t, some other
people and those people now refuse to
be removed from those places. That
has complicated the issue.

May 1 tell you that I brought this
to the notice of your distinguished
predecesso:” He haz  become a
Governor now.

Ap hon Member: S what®

Sbri Hem Rarua: I mus: tell you
that he did not do anything in the
matter. Although my request  was
made repcatedly on the floor of the
House, he did not dp anything to re-
move this corruption from some of us.

My submission to you now is that
you must act on this and act very
strongly. You must Sce that Mem-
bers who have been subletting thesc
houses or flats are punished adequate-
ly and those people who are staying
in those houses or flatg are pushed out
immediately. You musy take imme-
diate action on this.

Mr. Bpeaker: May [ seek co-operation
of tbe lenders of all partiea? They
can enforce discipline much better.
Whichever Party member has sublet
his bouse may prevailed upon by
his leader to cease doing that. If the
lealers of parties take serious cogni-
sance and initlate action, there is
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absolutely no need for the Speaker to
intervene and enforce discipline.
1 am appealing to the leaders.

Shri Hem Barua: They do not do
anyvthing.

Mr. Speaker: If all the party leaders
take up this mater themselves and see
thay hon. Members of their parties
who have sublet their flats are re-
quested to have them vacated, natur-
ally it will be easier. Otherwise, the
only method is to take action accord-
ing to law.

Shri Hem Barua: You should take
action,

Mr. Speaker: The Speaker need not
do it. The law is there.

Shri Hem Barua: Everybody in
authority is failing in this matter.

Mr. Speaker: If the law is to take
its course, it will take some months to
enforce it 1 know of a gentleman
who is paying a penal rent of Rs. 1,000
for the jast one year and more.

Shri S. M. Banerjee: The Maharaja
of Baroda will pay Bs. 1000

Mr. Speaker: I{ the law is to
operate. it will take one year or mure
to get them vacated. Bug if jcaders
of parties take action, I think it will
be more effective. They can persuade
their Menfbers: if pecessary, they can
take action and get the flaty vacaled.

off 7o T wat: & azu fak
e 1 o, s aET € /0

Shri Hem Barua: What about the
hon. Speaker, taking action? You

are shifting the responsibility to
others.

Mr. Speaker: The Question Hour is
over.

ot we vo wnf . wAWM WERY,
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¥ v g gk ¥ fag g Prely
wifig, «of o wgt oo gt waht Wy
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Mr. Speaker: Shall we take up the

call attention notice? « Shri Vajpa-
yee.

ot afawf %o qdw : § i
Ay wiawrfral & d fa g
& & 7o 1w qpaw fag wt Y ¥ a0
wzr & afes wrt gt wgt gt #
W rmaevazga
Mr. Speaker: You are heading for
a erisis. I am giving this warning to
you. [ have not warned any Member
before, This 1s the first time I am
warning 2 Member.

Now, the calling attention notice.
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Committee on Untouchability
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made by the Cc
ability; and

ittee opn Untouct

(b) if so, with what results?

The Minister of State in the De-
partment of Sociil Welfare (Shrimati
Phulrenu Guha): (u) and (b). The
Guvernnient ig stil] examining the re-
commondations n consultations with
the State Gov.ornments and other
authorities concerned. It is also pro-
posed to asceriain *he views of the
Central Advisory Board for Harijan
Welfare. l

Smail- Pox Incidence

*69. Shri Manibhai J. Patel:
Shri S, C. Samanta:
Shri A. K. Kiskn:
Shri §. N. Maiti:
Shri Tridib Kumar Chandhuri:
Shri ¥ashpal Singh:
Shri Chintamani Panigrahi:
Shri Mohan Swarup:
Shri Ram Singh Ayarwal:
Shri Hukam Chand Kachwai:
Shri Mohammad Ismail:

war Prasad:
S}l George Fernandes:
hri J. H. Patel:

Shri Madhu Limaye:

Shri Onkar Lal Berwa:

Shri Ram Kisban Gupta:

Shri R. 8, Vidyarthi:
Shri Sharda Nand:

sShri J. B Singh:

Shri Atam Das:

8hri Arjun Singh Rhadoria:

Will the Minister of Healta and
Family Planning be pleased to state:

(a) whether the small-pox incidence
in India has been rather heavy during

the last few wmonths; _
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